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The 22" October 2015
No. Pra-04-aa-01/2015-8345—The words "the department's notification no. 6570
dated 18.12.2009 " mentioned in the cluase-1 of this department's Notification 8343 dated
22.10.2015 shall be read as "the department's notification no. 5670 dated 18.12.2009" and

the words "(Pra-04-aa-01/09-Part-iii)" mentioned at the end of the notification above the
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words 'By the order of the Governor of Bihar' shall be read as "(Pra-04-aa-01/2015)". It shall

be deemed to be amended to this extent.
The rest shall remain as it is.
By order of the Governor of Bihar,
L.P. SINGH,

Joint Secretary to the Government.
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